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CENTRAL RDMINISTRATIVE TRIBUNAL
CALCUTTR BENCH

Ne.8.A.200 ef 1997

. Present ¢ Hon'ble Mr.D.Purkayagtha, Judicial Membaor.

MGUMITA NEGGI D/o Late R.N. Neegi
(whe uyas Chargeman in CLU)'»
Electric Fitters T.N0.19/1176
Chittaranjan and regident of
Quarter No.13/Ay Street NC.79»
Chlttarangan-713 331 (Burdwan).

Vs .

1+ Unien of India through the Ganeral Fﬁnagap.
CeloWsr Chittaranjan-713 331,

2. Dy.Chief Persennel Officer (W) CLub
Chittaranjan.

«e+ Respendents

Foer the applicant Mr.B.Chatterjees caunsel.
Ms.B.Mendaly ceunsel.

For the respondents:s Mrs.Uma Sanyaly counsel.

Heard on ; 2.7,1998 Order on s 2.7.1998

CRDER

The applicént. Majmita Neegi, a diVorcee and daughter
of Late R.N.Neegis chargaman, whe died in harnesss hag Filed
this applicatien for a direction upen the respendents to allet
‘her a quartar on & wt-ef-turn basis by c@nsidaring her case
symp@thetically for the reasons stated therein.
2. It ﬁis been stated by the applicant thﬂt @fter the
death of the ax-ampléyeeo ReN.Neegis» his yidows the applicanttg
methar,» prayed for allmtménf of a quarfar in the namas ef
Shri Anup Paul’ who wds the husband of the applicant in lisy of

@ny compdgsienate appointment and the respendent~aytheritiaeg

considered her prayer and allotted a guarter to Shri Anup Payl

upen his undertaklng that he wou ld look after ‘the widow of the

decedsed, But’ unfortunately. the marriage tie of the present

“applicant ywith Shri Anup Paul_haé\bean breken by a decree of
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diuwrcs.and Shri Anup Pauyl has ﬂlre?dy vaceted the guarters
alletted te him. It is also stated by the applicant that
after the div&rcq;_she hag been a@ppeinted en cempassienate
ground by the autherities in the skilled artisan category.
The @pplicant vhe is living with her yidowed mether hasg new
prayed for allotment of a guarters in her faveur en a compa-
ssienate greund en an aJt-eF-tprn basisy taking a sympathetic
view @s had been shewn te her by the aytherities earliar.

3. The respbnﬁents h@ve denied the claim of the applicant

by stating in their reply that the applicant was given an

@ppointment en compassienate greund enly in the year 1994
@fter @ sympathetic vieuw ugs takqg;by the autheritiesy although
the m@ther ef the applicant-aad;iﬁa widoy ef the deceased
empleyee had waived her right fer sweh cOmpdsgsioenate appalntment
;gin her prayer fer edgjarters in the name of Shri Anup Paul A
was allmued by the.atlharitles. Thereby> ne further considesra-
tion or a gympathetic view in Faveur of the applicant is
required to be taken in this case as the applicant is net
entitled te get a quarters on e t-eof-turn basis. Hences this
applicatien is to be dismissed. |
4, 1 have heard the ld.ceunssl fer both the partiass over
the matter, o
S5.° Ld.ceunsel for the applicant submits that en a sympathetic
considerations the applicant may be allettad a quarterss as per
her statuss en aut-of-turn basis.
6. Mrs.Uma Sanyal, ld.counsel for the respondentss submits
that the respondents had already censidered the case of the
widoy sympathetically and hence there cannet be any guestien
ef @allotment of quarters in faveur of the @pplicant en out-ef-turn
basis without fellowing the senierity and rules.
T I have consgidered the sﬁbmissiens of the ld.ceunsel and
gone threugh the records. I find that the respondents hag
@lreeady shown sympathy for the purposes of appointment of the

& ndthad

applicant on compassjienate greund en the Face of the yidoy
' n

of the deceased employee uaiuiy& her right earlier for such
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compassicnate @ppaintment on the applicén t's husband being

al}etted @ gquarters. In the instant caser after the divercas

Shh Anup Paul uhe uas the husband of the @pplicant, hag

‘already vacatad the quarters @allotted to him en the prayer of
the um@u. Newevers [rs.Uma Sanyal: hé&s submitted that she

has no infmrmatimn regarding such vacatien of the quarters
by Shri Rnup Paul, Hmuevers 1 am of the view that the rlght !
mf‘ allotment of quartars is not a vested right and the depart-

ment is to allot the ‘quarters ag per mles and according te

senierity, Howevers én seme eccasionss department is left

with the alscretian to censider the case of genuine employees

under certain centingencies.

8. In view of the aferesaid circumstancess 1 hald that

the respondents may consider the case of the applicant

sympathetically and sge yhether a quérters can be allotted
in Ler Faveur witheyt disturbing the senmrlty and witheyt
depnrlvmg the chance of sther enli'stee! cend idates,

9. Uith the above observations the application is disposed

of « IN® order is made ag to costs.
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(0. Purkayastha)
dudicial Member




